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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, 

NEW DELHI 
EA 41/2023 

... Petitioner 
Versus 

IN THE MATTER OF: 

Haider Ali 

Union of India & Ors.  ... Respondent 

REPLY ON BEHALF OF THE BOARD OF CONTROL FOR 
CRICKET IN INDIA (BCCI) RESPONDENT N0.2 

Most Respectfully Showeth: 

1. That the instant reply is being filed on behalf of the Board of Control

for Cricket in India ("BCCI"), arrayed as Respondent no.2 herein

::;:::=:�, 
for the short purpose of placing on record the relevant facts and

16"\ � � � documents in support of its stand thereof. All allegations against the
� "*"""\ \

-¥ 
. (' ., �·l"-·.\\�j:,.1;'1�1' \ � 

Respondent no.2/BCCI of non-compliance of this Tril;mnal's orders
Ii, �':i.;.-·,._"<:."".,,c'i I <l 

� \ � ... ""�.\\v-;,\'�'<-
1
•;::; and/or allowing rampant misuse of water in respect of cricket 

·� \ C�q- «_'( Vo ... I/ \ ' <:"I'\. •')!"ii• I. -;;,." ii \ ,�,,"< ·· ,,'.•.;,, /.. ,,,_,�; matches, are false and hence denied. The Respondent no. 2 also �-::::' n ;-�-------:: y '*.,,:., �-1,. .. '' ... /•" 
·�{�Ji:'::'.,:·;·/ craves leave to file further reply, if required in the matter. 

2. At the very outset it is pertinent to note that the memo of parties

wrongly reflects the Respondent no.2 as "Sharath Sridharan,
Chairman BCCI". It is submitted that the said individual is not the

Chairman of BCCI. It is prayed that the Petitioner be directed to

amend the same to correctly reflect the Respondent no.2.

3. It is submitted that BCCI has always abided by directions of this

Hon'ble Tribunal and those of the Ministry of Jal Shakti ("MoJS")

and Central Ground Water Authority
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, 

NEW DELHI 

MA of2024 

in 

EA 41/2023 

Versus 
Haider Ali 

U.O.I.  & Ors 

AFFIDAVIT 

... Petitioner 

... Respondent 

I, Biswa Patnaik, s/o, Badri Narayan Patnaik aged about 40 years, 
having office at Cricket Centre, Wankhede Stadium, D-Road, 
Churchgate, Mumbai 400 020, do solemnly state and affirm as under: 

I. That I am the authorised signatory of the Respondent no.2 (BCCI)

and as such I am fully conversant with the facts and circumstances

of the case based upon official records and thus competent and

authorized to swear and depose the present affidavit. ·

2. I have read the contents of the accompanying reply and I state that

the facts contained therein are true to the best of my knowledge and

belief as per records maintained in the office, and legal submissions

made therein are based on legal advice received.

3. I adopt the contents of the accompanying reply as part and parcel

of my affidavit and the same is not being repeated for the sake of

brevity.

4. The Annexure filed along with the reply are true and correct copies

of their respective originals.

DEPONENT 
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